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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

Original Application No.985/2019 

In Re: Water Pollution by Tanneries at Jajmau, Kanpur, Uttar Pradesh 

WITH 

Original Application No.986/2019 

In Re: Water Pollution at Rania, Kanpur Dehat & Rakhi Mandi, Kanpur 

Nagar, Uttar Pradesh 

With 

Original Application No.528/2023 

In re: news report published in Dainik Jagran dated 14.08.2023 

“highlights a growing concern regarding industrial pollution in the Godhrauli 

village” 

 

STATUS REPORT ON BEHALF OF DISTRICT MAGISTRATE, 

KANPUR NAGAR.  

MOST RESPECTFULLY SHOWETH 

1. This compliance report is respectfully submitted in response to the Hon'ble 

National Green Tribunal’s order dated 13.05.2024, which highlighted concerns 

regarding the composition and functioning of the Committee tasked with 

investigating chromium and mercury contamination in Kanpur Dehat and 

Kanpur Nagar. The Hon'ble Tribunal specifically observed that the earlier 

report was improperly filed by a committee instead of the District Magistrate, 

as directed. The Tribunal emphasized the need for adherence to procedural 

guidelines, particularly filing through counsel or personal appearance of the 

District Magistrate. Additionally, the Hon'ble Tribunal noted alarming 

chromium levels in the blood samples of residents in Rakhi Mandi and Rania, 

calling for a detailed health status update and remedial measures. The order 

states: 

".....................3. One report along with covering letter of the District 

Magistrate, Kanpur Dehat dated 02.05.2024 has been filed but the 

report filed along with covering letter is not by the District 
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Magistrate but by a Committee of Regional Officer, UPPCB, Kanpur 

Dehat and Deputy Commissioner, District Industries and 

Entrepreneurship Promotion Centre, Kanpur Dehat. As per the 

direction of the Tribunal, the report was required to be filed by the 

District Magistrate.  

4. Learned Amicus Curiae appearing in the matter has also 

expressed surprise on such a report which states that during 

inspection no contaminated dump was found which could cause any 

groundwater contamination or create health hazard. In view of the 

material which is available on record, we find it difficult to accept 

such a report.  

5. Learned Counsel appearing for the State of UP has submitted that 

the District Magistrate had directly filed that report without sharing 

it with her. 

6. We are of the view that if a party is represented through an 

Advocate, then all the filing should be done through the Advocate 

and if the party himself chooses to file the material, then he/she 

should personally appear before the Tribunal and apprise the 

Tribunal/defend the case. Thus, in future if any such reports are 

directly filed by the District Magistrates without routing it through 

the Counsel, then they will be required to personally appear in the 

matter and assist the Tribunal.  

7. Learned Amicus Curiae has referred to the submission filed on 

09.05.2024 and has pointed out that the entire history of the 

contamination, especially chromium contamination in that area has 

been traced out. She has also referred to the chart on page no. 2292 

indicating the level of chromium and mercury found in the blood of 

inhabitants of Rakhi Mandi and Rania, Kanpur. She has given an 

example of a female child aged about 13 years at sl. no. 34 in that 
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table on page no. 2293 wherein the chromium contents were found to 

be 58.250 ng/ml and has submitted that such high chromium content 

has created health hazards. She has also submitted that this is only a 

small sample, if the health survey of all the residents of the area is 

conducted the results will be found to be shocking. She has pointed 

the survey result of 44 persons of Rakhi Mandi and 40 of Rania, 

Kanpur in respect of chromium and mercury in the blood and has 

submitted that this report is with the State Government, therefore, the 

State is now required to disclose as to what health facilities or aid 

have been extended to these affected persons.  

8. In the next report, the State will give status of affected persons in 

Rania, Kanpur Dehat and Rakhi Mandi, Kanpur Nagar and the 

health facilities/aid extended to them. We make it clear that if 

District Magistrate, Kanpur Dehat or any other District Magistrate 

wishes to directly file the report before the Tribunal, then he will 

personally appear before the Tribunal and appraise the Tribunal 

about the report. The next report will be filed by all the concerned 

District Magistrates in the form of their own affidavit. Let the same 

be filed within a period of six weeks by email at judicial-ngt@gov.in 

preferably in the form of searchable PDF/OCR Support PDF and 

not in the form of Image PDF. 

9. List on 14.08.2024." 

 

2. That in pursuance of the Hon’ble Tribunal’s earlier order dated 04.03.2024, a 

Joint Committee was constituted by the District Magistrate through reference 

no. 60/ST-2024/24 dated 18.04.2024, comprising representatives from the 

District Administration, Uttar Pradesh Pollution Control Board (UPPCB), and 

the District Industries Centre. The committee conducted extensive site 

inspections on 29.04.2024, covering six specific locations identified in the 
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Tribunal’s orders. During these inspections, comprehensive surveys of soil and 

groundwater conditions were undertaken, and samples were collected for 

laboratory analysis. The results indicated no detectable presence of hazardous 

materials, including chromium, arsenic, lead, or copper, in the soil or 

groundwater samples. Furthermore, no contaminated waste dumps were found 

that could potentially cause environmental or health hazards. A detailed report 

on the committee’s findings and the laboratory analysis results is annexed 

herewith as Annexure I. 

 

3. That, in addition to the inspections, the District Magistrate issued directives to 

the Chief Medical Officer (CMO), Kanpur Nagar, through reference no. 

365/ST-2024/SA-147/24 dated 27.05.2024, to organize comprehensive health 

surveys and outreach health camps across the identified areas. The purpose of 

these camps was to assess and document the health impact on the local 

populations residing near the suspected hazardous waste sites. The CMO, in 

coordination with Medical Superintendents and In-charge Medical Officers of 

the respective health centers, ensured the organization of multiple health camps 

in the affected areas between June and August 2024. A copy of the District 

Magistrate’s directive to the CMO is annexed herewith as Annexure II. 

 

4. That the health camps were conducted at Juhi Baburia (Rakhi Mandi), Ruma 

Treatment Storage and Disposal Facility, Panki Industrial Area, Jajmau 

Industrial Area, Nauraiya Kheda, and Tezab Mill Campus, covering a total of 

1,705 individuals. The following table summarizes the findings from these 

camps: 
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Sr. 

No. 
Site 

Date(s) of 

Health 

Camp 

Total 

Patients 

Attended 

Health Issues Reported 

1 
Juhi Baburia 

(Rakhi Mandi) 

28-06-2024,   

04-07-2024, 

07-07-2024 

375 

Skin problems (68), Lung 

diseases (7), Liver diseases (24), 

Anemia (3), General illness 

(273) 

2 

Ruma 

Treatment 

Storage and 

Disposal 

Facility 

03-08-2024 43 

Skin problems (2), Gastro 

diseases (1), Liver diseases (1), 

Anemia (2), General illness (37) 

3 
Panki Industrial 

Area 
31-07-2024 93 

Skin problems (2), Gastro 

diseases (2), Liver diseases (2), 

Hypertension (5), General 

illness (76) 

4 
Jajmau 

Industrial Area 

02-07-2024, 

05-07-2024, 

09-07-2024 

992 

Skin problems (530), Lung 

diseases (42), Liver diseases 

(120), Anemia (2), 

Urine/Kidney diseases (5), 

General illness (293) 

5 
Nauraiya 

Kheda 
31-07-2024 92 

Skin problems (35), Gastro 

diseases (7), Liver diseases (8), 

Respiratory diseases (10), 

Diabetes (8), Hypertension (3), 

General illness (20) 
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6 

 

Tezab Mill 

Campus, 

Anwarganj 

 

31-07-

2024 

 

110 

 

Skin problems (19), Gastro diseases (1), 

Respiratory diseases (2), Diabetes (4), 

Hypertension (3), General illness (81) 

5. That at Juhi Baburia (Rakhi Mandi), three health camps were conducted, 

serving a total of 375 patients. Among these, 68 cases of skin problems, 7 cases 

of lung diseases, 24 cases of liver diseases, 3 cases of anemia, and 273 cases of 

general illnesses were recorded. The In-charge Medical Officer, N.P. 

D.T.C/U.P.H.C, Anwarganj, reported via letter dated 10.07.2024 that no 

serious diseases were found during the camps. From the list provided by the 

Hon’ble Tribunal, 44 individuals were reported to have chromium and mercury 

traces in their blood. Of these, only 16 individuals were found residing in the 

area at the time of the survey, and all were reported to be healthy. A copy of 

this report is annexed as Annexure III. 

 

6. That at Jajmau Industrial Area, which recorded the highest attendance with 992 

patients, significant cases of skin disorders (530), lung diseases (42), and liver 

diseases (120) were identified. Despite the prevalence of such conditions, no 

severe or life-threatening health issues directly attributable to contamination 

were observed. A report submitted by the In-charge Medical Officer, N.P.H.C, 

Jajmau, dated 12.07.2024, confirms these findings and is annexed as Annexure 

IV. 

 

7. That similar observations were made at other sites, with health issues largely 

comprising general illnesses, skin problems, and minor conditions like gastro 

or respiratory diseases. The comprehensive efforts made by the District 

Administration to organize these camps and collect detailed health data 
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demonstrate a proactive approach toward ensuring public health and 

environmental safety. 

 

8. That the District Magistrate continues to monitor the situation and remains 

committed to implementing long-term remedial measures to prevent any 

recurrence of environmental hazards and to provide continuous support to the 

affected populations. The findings of the surveys and the proactive steps taken 

reflect the sincere commitment of the District Administration to compliance 

with the Hon’ble Tribunal’s directives. 

 

 

 

Through 

 

 

PRIYANKA SWAMI 

ADVOCATE 
COUNSEL FOR STATE OF U.P. 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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